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Port 'based Steel Plant at Paradeep 

649. SHRI SURYANARAIN 
SINGH: Will the Minister of STE:EL 
AND MINES be pleased to state: 

(a) whether Government have a 
proposal for setting up a lport based 
steel plant at Parade:ep; and 

(b) if so, the details of the plant? 

TI-IE MINISTER OF COMMERCE 
AND' STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) and 
(b). As part of the overall develop-
ment programme for the enhance-
ment of capacIty in the steel indus-
try, Government have beern consi-
d~ring the p·ossibilities of setting up 
a new port based steel plant with 
u:timatc capacit Y of 3.0 million ton-
ne,;; per annum. Paradeep is also be-
ing considered as a possible site in 
this connection. As a result of dis-
cussions held with foreign parties 
who have offered technical and fin-
L.lncial assistance for this purpooe, 
two C'0ncrC'te propc:sals have been re-
ceived which are being examined. 

Writing off loans taken by snlall anll 
Marginal. Farmers of Tripura 

650. SHRI AJOY BISWAS: Will 
th\! Minister of FINANCE be pleased 
to state: 

(a) whether there is any decision 
of Government for wTiting off the 
loans taken by the small and margi-
nal farmerR of Tripura from different 
nationalised banks; 

(b) whether the State Government 
of Tripura has taken up the issue 

r 'with the Central Governnlent; and. 

(c) if so, what steps have been 
taken by the Central Government 
in this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SlHRI MAGANBHAI BARDT): (a). 
to (c). No, Sir. It is not the po~'icy 

in the commercial banks to write oft 
loans Or waive interest 01'1 advances 
as it adversely affects their profit-
ability and is against the interest of 
their depos;ltors. H'~wever, a scheme 
has been evolved by Goverwnent for 
the waiver of interest liability of 
small/marginal farmers and agricu~
tural labourers of Kharif loans in 
1979 in areas where crop loss due to 
drought has been more than 50 per 
cent. 'rhe expenditure incurred by 
Banks for this purpose will be reim-
bursed by the State and Central G·ov-
ernments. 

Banks also grant extension of re-
payment period/convert short term 
loans into medium-term loans in case 
the repaying capacity of borrowers 
is adversely affected due to natural 
calamities like floods, drought., etc. 

The Government received a propo_ 
sal from the State Government in 
February 1980 regarding the write off 
of Cooperative loans outstanding 
against the unwilful defauaer3. There 
is no Scheme in Government of 
India providing f()T write off of the 
loans issued by Cooperatives to their 
borrower members for agricultural 
opera tions. 

I.A. and A.I. remained without Boards 
of Directors 

651. SHRI NAVIN RAVANI: Will 
the Minister of TOURISM AND 
CIVIL A VIATION be pleased to 
state: 

(a) how long exactly (date-wise) 
the Indian Airlines and Air India 
remained without Boards of Directors 
after February, 1980, expiry of old 
Boards; 

(b) what were the reasons for such 
extraordinary delay; 

(c) what is the experience of newly 
appointed Chairman of Air India, in 
the field of airlines business; simi-
larly under which circumstances new-
ly: appointed Chairman Mr. A. M. 
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Mebta in Indian Airlines had retired 
from Indian Airlines three years agO'; 
and 

(d) what are the standards adopted 
ror appointment ot Members to 
these Bdar4g? 

THE MINISTER OF STATE IN 
THE) ],\IIINI!STRY OF TOURISM 
AND CIVIL AVIATION (E'4HRI 
CHANDULAL CHANDRAKAR): (a) 
Indian AirUnes and Air.India were 
never without Boards of Directors 
during the period in question. 

(b) :Does not arise. 

(c) The newly appointed Chairman-
cum ... Managing Director of Air-India 
has a great deal of experience in the 
field of management including finan ... 
cial Hdlninistration. The present 
Chairman-cum-Managing Director of 
Indian Airlines would have normally 
supertu:tnuated in 1976 but finally re-
tired on 11.6-77 after an ~xtension. 

( d) The Air Corporations AC't, 1953 
do as not. prescribe any criteria in 
regard to the appointment of Mem-
bers on the Boards of Directors of 
the two Corporations. Government. 
however takes into consid~ration se-, 
vera I aspects inc:uding expel'ience 
and suitability before deciding on 
the inclusion .::>£ a particular Menlber 
On the BOaJ'd of Air-India and/or 
Indian Airlines. 

Theft 01 consicnments of drup alld 
Chemicals belonpng to STC 

652. J SHRli', SA'lUSH PRASAD 
SINGH: Will the Minister of COM-
MERCE' be pleased to c;tate: 

(a) whether it is a fact that con-
signments of drugs and cheMicals be-
longing to STC were 1'ttolen by dock 
thieves recently; 

(b) if so, full detail .. of the COD-
signnlellts so stolen and the estimBted 
los~ tbes reof: and 

(c) remedial measures 'pro»o.ed to 
be taken tQ avoid recurre1"ce of such 
losse£1 

THE MINISTER OF COMME1=t.CE 
AND STEEL AND MINES (SHRI 
PRANAB MUKH~EE): (a) and 
(b). Sometimes pilferages of drugs 
im,,·.:>rted by State Chemica Is and 
Pharmaceuticals Corporation of India 
Ltd. (epe), a subsidiary of S~, 
have taken place ~"hHe in Port Trust 
warehouses in docks area under 
clearance as stated under: 

-.Vil B6 

- . Chloroamphen icol Pa Imi ta 1,e • 

- 'T~tracycline Hcl/Ras«-.. 

--Calcium D. Pantothenate. 

Sulphatnf'thaxazolc. 

Streptomycine Sulpha tf', 

<try, 
(MT) 

__ 4111_,._-1_ -

3.520 

0':250 

4'7('0 

o· 110 

4' 750 

I' 250 

The above quantities have been 
va lued at a tt~al of approximately 
Rs. 44.14 lakhs. All imported consign-
ments are insured against various 
risks, Including theft in transi1. The 
Cort:.oration will recover the 81nount 
Of such l·osses from the Insurance 
Companies. 

(c) The Corporation has initiated 
various preventive measures to mini-
mise such losses. POlice Authorities 
have been requested to strengthUl 
their vigilanCe and keep a eJ.ose watch, 
particularly on high value short 
supply bulk drugs while these are in 
docks Ill'ea under cleavance. As fat 
as possible, suppliers <are being --adVis-
ed to :senti drug cr:m.si.ghm~U in conl" 
tainers to minimise thefts. Port 
authorities have- lbeeh ad'9tsed to per..l 
mit eontainel'iSed im~rt consign. 
ments to be cleared for delitt!lfttn, tat 
CPC's own warehouses and to keep 
the mateiial ,in lock fa". wbile Ui\ .. 
der :Cleartrtlce in the dfXBt.· area. I Pro-t 
cedure fol' seleetion ~ anti aptJointm1!l'1ti 




